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CENTRAL |ADMINI STRATIVH TRIBUNAL, ALLAHABAD BENCH,
ALLAHABAD.

x

DATED ALLAHABAD THE [N N Julld, 199.

T L D W T D G D T IS T T D G 0 LB B e T S

E'ign1 ng !!Eo 5; m‘ﬂ.al. F}: Pvio

O. A. No. 486 of 1993

l. Bal Kishozi Devi wjlfe of late Radha Kishan Sharma,
Ticket No.4020, Cafpenter, N. E. Railway Workshop,
R/o.| village Lachhgan Dumari, P. O. Raghunathpur,
District Siwan.

2. Sri Ashok Kupar Shgrma, son of Sri Phulena Prasad
$harma, R/o. village Lakshman Dumari, P. 0.
Raghunathpur, Disffrict Siwan.

ses o« applicants.
(By Advocate Shrjj Anil Kumar)

Wrsus

l. Union of India thomdugh General Manager, N. E. Railwa
Gorakhpur.

2. General Manager (Pafsonnel j(C.P.0.), N. E. Rly,

Di strict Gorakhpun
Respondentis.

® 065 2 0 0

(By Advocate Shri D} C. Saxena)

(BY HON'BLE |MR. S. DAYAL, A.M.)
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